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Heard counsel for the agplicant.
The gpplicant was appointed as £ D Post as
~ Rumner, He on attaining the age of superénnuaticn
retired gn 02 02 93, It is said that since ﬁhe applicant
worked in the Department with integrity and to the
.satisfaction of his offiﬁare, therefore, his term of
service should be extended for furiher periocd ofrtmo
years. There is no such rule under which such extensicn

of service cen be made, It is minimum expectation from

a Goverrment employee that he would work in the Uepartment

. with integrity and to the satisfaction of the officers.

Thus the application is not masintainable and

it is dismissed at a-dnission stage,
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Jated : A}lshabad

April 5Tk ,1993.
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